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(b) Government have no6t fixed any
export target for onions in 1994-95. A
total quantity of 4,48,874 Mts. ol onions
was exported in 1993-94  valued at
Rs. 244,11 crores.

(c) It is the policy of the Government
to allow the exports of items of mass
consumption in such a manner that it
does not compromise the food security
system. It is with this objective in mind
that Government prescribes restrictions
like licensing, quantitative ceilings and
mnimum export price on items such as
pulses, cereals, oil seeds, milk, milk p:o-
ducts and sugar. At the same time,
Government’s objective is to maximise
foreign exchange earnings from the agri-
cultural sector to the benefit of the
farmers.

Weitren Answers

Export of Wheat and Rice

1807. SHRI BHUPINDER
MANN: Will the Minister
MERCE be pleased to state:

(a) whether the export of wheat and
rice have been 'opened
liberalization policy of Government ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor?

SINGH
of COM-

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERIEE) :
(a) to (¢) Exports of basmati and non-
basmati rice are allowed freely without
any quantitative ceilings. The stipulation
of Minimum Export Price (MEP) on

busmati and non-basmati rice has also
been removed. ]
Exports of durum and non-durum

wheat are being allowed against quanti
tative ceilings but without any minimum
export price. Ceilings of 3 lakh tonnes
and 5 lakh tonnes respectively have been
imposed in respect of durum and non-
durum wheat for the year 1994-95.

Alternative Scheme to Replace IPRS

1808. SHRI RAMDAS AGARWAL :
Will the Minister of COMMERCE. be
pleased to state :

(a) whether an alternative scheme fto
replace the International Price Reim-
bursement Scheme for exporters of
engineering goods has been cleared by
Government as reported in the
Hindustan Times, dated 25th November,
1994 ;

(b) if so, the details thereof indicating
whether any provision has been made
during the current financial year to help
liquidate the arrears of IPRS claims and
also to ensure that exporters should not
be debited with penal interest rates on
advance against their JPRS claims
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extended by the banks beyvbnd “the fime
lirnelliit' stipulated for concessional export
credit ; -

(c) whether any cell to deal with
complaints against foreign buyers has
been set up under DGFT and whether
he has been asked to look into cases
relating thereto, and if so, the details
thereof ; and

to Questions

(d) whether any cases of sub-standard
product against Indian exporters in the
overseas market have been reported to
the Cell so far, if so, the details thereof
and action taken by Government in
respect thereof?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUY HERIEE) .
(a) and (b) Government is considering
a scheme for supply of steel, Raw-
materials by indigenous steel producers
lo exporters of engineering goods at
discounted prices against issue of bulk
import licenses to meet import require-
ment of steel producers. IPRS payments
are primarily financed out of receipts
from the Engineering Goods Export As-
sistance Fund cess, leived on integrated
steel plants. Efforts are being made to
ensure early clearance of pending claims
and continued concessional export credit
against the IPRS receivables.

(c) The Trade
Directorate General
(DGFT) investigates
complaints of foreign buyers against
Indian  exporters and vice versa.
Recently, an Exporters’ Redressal Forum
has also been set up by the Delhi
Exporters  Association which reviews
complaints of Indian exporters who have
not received payment from their foreign
buyers and forwards such complaints to
the Trade Dispute Cell.

(d) The Trade

Dispute  Cell of
of Foreign Trade
trade disputes and

Dispute Cell has so
far received 61 complaints during
1994-95 against Indian exporters for
allegedly exporting sub-standard goods to
their overseas buyers. ‘The Government
has a fairly well established mechanism
for redressal of these complaints under
the Foreign Trade (Development and
Regulation) Act, 1992,

Export Orienfed Jewellery Industrial
Complexes set up by MMTC

1809. SHRI GOVIINDRAO ADIK:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Minerals and Metals
Trading Corporation (MMTC) has set
up cent per cent export oriented
jewellery industrial complexes ;

(b) if so, the detaills thereof;

(c) whether MMTC propose to set up
a few more such industrial complexes ;
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- (&) if 30, the places identified therefor;

() the time by which these are likely
to be commissioned ;

) whether MMTC intend to import
Silver and Gold in bulk and act as
canalising agency for this trade; and

(g) if so, the detaills of the proposed
scheme?

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERIJEE) :
(a) and (b) MMTC is the sponsoring
Agency nominated by the Government of
India for 100% Export Oriented Gold
Jewellery Complex at Jhandewalan, New
Delhi.

(c) No such proposal is under con-
sideration. i

(d) and (e) Do not arise.

() and (g MMTC is the nominated
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